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Central administrative Tribunal
Principal Bench: New Delhi

DA~1857 /2002

Mew Delhi this the 1lth day of Movembesr, 200Z

Mon’ble Smt. Lakehmi Swaminathan, Vice-Chairman (J)
Hon’ble Mr. v.K. Majotra, Member (&)

1. All India CPWD (MRM) Karamchari

‘Sangathan (Regd.)

through its President,

Shri Satish Kumai

4823, Balbir MNagar Extn.,

Gali MWo. 1%, Shahdara, Dalhi-32.

. Gury Dev Sharma S$/0 late Ram Chand Sharma

%. Ram Kumar Sharma $/o0 Prabhu Dawval Sharma

. Kunwar Singh Rawat $/0 Ram Singh Rawat

5. Basant Lal Gupta s/0 Late Itwari Lal Gupta

.~ Ajab Singh =/0 Late Ishwari

7. Yashpal Singh s/0 late Ram Swaroop

. Frem Xumar /o0 Sarup Singh

9. Hajari Lal s/0 Mainsukh Sharma

10. Kailash Math Ram s/0 Jagdish Ram

11. Mahabir Singh Rawat s/¢ Daulat Singh Rawat

. Suresh Chand s/0 Davaram Yadayw.

13. Rajbir Singh s/0 Mukhtivar Singh

14. Babu Ram $/0 Gaindaram

15. Dan Singh s/0 Gopal S8ingh

S Shirikant s/o0 Krishan Sharma ;

7. Mool Chand Sharma s/o Murari Lal

18. Sunil Kumar s/o Prakash Chand

12. mMaheshwar Singh s/0 Bhagwan Singh

20. Rambabu s/0 Kanchhid Prasad
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1. Janki Prasad s/o Pareshwar Prasad
2. ¥inod ¥umar Trivedi s/o Shri J.M. Trivedi
3. ¥idhya Dhar Maharana s/¢ Shri D. Maharana

4. Mangi Lal S/o Shri Harchand Ram
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applicant Mos. 2 to 24 C/o
&1l India CPWO (MRM) Karamchari
Sangathan (Regd.)
through its President,
Shri Satish Kumat
Office at 4823, Balbir Magar Extn. .
Gali No. 13, Shahdara, Delhi-32.

~fpplicants
(By Advocate: Shri Maresh Kaushik)
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L. The Director General of Works,
CRPWO, MNirman Bhawan,
Hew Delhi. '

2. Deputy Secretary,
Government of India,
CPWD, Mirman Bhawan,
Mew Delhi.

%. The Exscutive Engineer
"H? Diwision, CPWD,
Mahadev Road,
Hew Delhi.

4. The Executive Engineer, .
Unfiltered Water Supply Division,
CPWD, Mahadev Road,
WNew Dalhi.

5. The Executive Engineer,
"LY Division, TRPWD,
Y-Shape Bullding,
1.P. Fastate, I1.T7.0.,
Maw Delhi.
~Raspondents
(By Advocate: Shri AK. BHardwai )

ORDER _(Oral)

Hon’ble Smt. Lakshmi Swaminathan. Vice-CHairman (J)

Ma~1481/2002 has been filed by the applicants
prayving for permission to file a Jjoint application. That s
is not seriocusly opposed by the  lsarned counsel fTor

respondents. Accordingly MA-1481/2002 is allowead.
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. Having regard to the brayers made by the applicants
in this 0A& as set cut in paragraph-8 and the order of the
Tribunal, particularly paragraph-2 of the arder in

Uﬁwl426/20011 in which one of us {Shri v.K. Majotra, Member
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(A1} was also a member, <He find that the 04 is liable to be

]

dismizzed on the ground mf res Jjudicata as also submitted by

Shri A.K. Bhardwai, learned counsesl. The reliance on the
liberty granted by the Tribunal to the applicants, if so

advised, to agitate their grievance for regularisation, will

\

not assist the same applicants who had earlier filed
0&w1426f2001, to re-agitate the same grievances and seek the

same remedy by way of quashing the same impugned orders

3. apart from the abowe, Shri Maresh Kaushik, learned
counsel  for  the applicants has fairly submitted +that the

later Judgment of the Tribunal in Jai Prakash & Others vYs.

EEL__EEEQ_fOQ 55/2002) decided on 20.9.2002 in which one of
Mg {Smt.  Lakshmi $waminathah, Yice~Chairman(J)} was alsc a
member  will have a bearing on the issues raised in  the
presaent Oa.

4. In the facts and circumstances of the case, the
reliefs praved for by the applicants cannot be granted and
0n is accordingly dismizsed. However, the implementation of
the Tribunal’s order in Jai Prakash’s case (supra) by the

repondents may apply to the applicants,if they are otherwisa

g¢ligible. Ho order as to costs. . : . .
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(WK MaJeraj (Smit. Lakshmi Swaminathan)

Member (&) Yice-Chairman (J)
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